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INTRODUCTION .

I, the Chairman, Committec on the Welfare of Scheduled Castes and
Scheduled Trihes, having been authorised by the Committee fo submit the
Report on their behalf present this Fiftieth Report on the Ministry of Steel
and Mines (Department of Stecl)—Reservations for, and Employmart  of
Scheduled Castes and Scheduled Tribes in Rourkela Steel Plant.

2. The Committee took the evidence of the representatives of the Ministry
of Steel & Mines (Department of Steel) on 7th November, 1983. The Commit.
ec wish to express their thanks to the officers of the rtment of Steel, -
‘Steel Authority of India Ltd. and Rourkela Steel Plant for placing before
the Committee material and information the Committee wanted in connec-
tion with the examination of the subject.

3. The Report was.considered and adopted by the Commitiee on April 3,
1984.

4. A summary of conclusions/recommendations contained in the Report
is appended (Appendix IV). . .

New DzLuI;
April 3, 1984. :
Chiatra 14, 1906 (5)

™



OHAPYN 1
INTRODUCTORY
A. Organisation

The Rourkela Steel Plant (RSP) was the firststeel ‘plant to be setup in
the public Sector in mid 50s with an_collaboration with the original
<capacity of 1 ndillion'Tonnes per annum of Ingot Steel to be converted into
o-72:mWlion toanes of saleable steel. The commissioning of the units at the
million tonnes stage started in December, 1958 and continued upto the
beginning of 1962. Taking into consideration the inbuilt capacities availablein
theprimary Rolling Mills, the Plant was subsequently expanded to produce
1-8 Million tonnes of Ingot steel to be converted into 1+ 225 Million tonnes of
‘saleable steel per annum. The commissioning of the expansion units began
in 1965 and was completed by the end of 1968, though some units like one
of the Galvanising Lines was commissioned only by end of 1969.

1.2 Rourkela Steel Plant has also got unique speciality of having a big
Fertilizer Plant attached to it. The Fertilizer Plant gainfully utilises the hydro-
gen from Coke Oven Gas and Nitrogen from Oxygen Plant to produce Ammo=
nia and subsequently Calcium Ammoniun Nitrate Fertilizer (CAN). Some of
the intermediate products of this plant like Ammonia, Ammonium Nitrate
and Nitric Acid are also being made available for salc. Taking into con-
sideration all these intérmediates, the rated capacity of this plant is 046
Million tonnes of Gross CAN per annum.

B. RoleXof the Department of Steel

1.3 It has been stated that the Department of Sgoel is concerned with the
devclgpment of the iron and steel industry including the main stert‘:-l plm]t;
in the public sector. Apart from the Secretary, the Department has a Financia
Adviser in the rank of Additional Secretary, 4 Joint Secretaries, 3 ciots,
4 Deputy Secrétaries and 8 Under Secretaries. One of the Deputy Secmof tarics
also acts as the Liaison Officer for keeping s_yatch over the interests :
duled Castes and Scheduled Tribes in service matters of the Department.

1+4 The Department of Steel hasa number of Desks/Sections. One Section

i i i i vern-
is entrusted with the work relating to coordination and e;:m:f ogc(}.l?:d o
ment Directives on reservations for and em n(Xm

Castes and Scheduled Tribes in 17 Public ertakings under that
artment.

1.5 During evidence, the Committee desired 10 krggmwhe;lf ‘tl:;z
Deputy' Secretary, who was working as Lxmolt;( o iy Public.
to do’ full justice to the reservation Wolﬂ‘ n';; {4“‘8““ . ot
Undertakings~ under the Minis'ry of Stee! a o e l;f arement
of  Steel) which was required to be supervised by of the Ministry
00t exclusively devoted to  that work Secretary
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of Steeland Mines (Department of Steel) stated thatone Section wasentrusted
with the work relating to coordination andissue of Government Directives.
The strength of the section was one Section Officer and three Assistart:. Ore
Assistant in that Cell belonged to Scheduled Caste. '

1.6 The Secretary, Ministry of Steel and ‘Miries (Deparinnat of Swee)
added :— '

““The officers of our Ministry have the specific reponsibility of checkirg the
progress of employment of Scheduled Caste/Scheduled Trile pecple
and complying with the directives of the Government on thiese mafecrs
as well as of looking after the other matters of the Miristry. Fesices,
the Section Officers we have entrusted the senior cfficers in th.c Depart-
ment of Steel also with the responsibiliy ¢of watchirg the performance
of public sector enterprises and take follow-up acticn wi.d anpleyirg
with the Directives of Government from time to time. 1 2lsc teke care
in these matters by personally sharing the quarterly programme review
meetings held to sce what improvements can be breught about in the
conditions of work of Scheduled Castesand Scheduled Tribes.”

1.7 Inreplytoanother question, the witness elucidated further :—

“The data is received from different enterprises. It is compiled in this parii-
cular Cell. We have Joint Secretaries and Deputy Secretarics and
Directors in-charge of all the public enterprises and itis onc of their
duties ta exercise a close watch over these matters. :

As Secretary, it is also my responsibility to take care of these matters ard in
the quarterly programme review meetings, this is the particular item
which I look into and discuss with the Managing Directors and the
Chief Executives of each enterprise.”

1'8 Asked about the checks devised by the Depariment of Stecl to ensure
that reservation ordersmade in favour of Scheduled Castes and Scheduled
Tribes were actually implemented by the Rourkela Steel Plant, the Depart-
ment of Steel has stated in a written reply.

“The Directive issued to the public sector undestakings on reservaticr. ¢f
vacancies for Scheduled Castes and Scheduled Tribes provides for
maintenance of rosters for recruitment in each grade or service or a8
group of posts and the appointment of a Liaison officer in cach public
sector undertaking to ensure proper implementation of crcers/irs-
tructions on reservation of vacancies.

In compliance with the Directives, an annual report (consolidated for Fi
the steel plants) regarding implementation of reservaticn crders is
submitted by SAIL to the Department of Steel, Burcau ¢f Pullic
Enterprises (BPE) and the Ministty of Home Affairs. Regular sub-
mission of the report by SAIL is watched by the Department.”

1.9 The Committee note that in the Department of Steel, there
isa acdnn consisting of one Section Officer and three Assistants for
coordination and issue of Government directives on réservations fox -
and of Scheduled Castes and Scheduled Tribes in {17
Public s under the control of that Department.
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The Committee wereinformed evidencethatthedata relatin:
to employment of Scheduled Castes and Scheduled Tribes in the::
Public Undertakings is compiled in this particular Cell. The Commit-
tee feel that the present staff strength of the Cell is grossly inadequate
to do justice to the work relating to implementation of reservation
orders in 17 Public Undertakings under the control of Department.
of Steel. The Commi:tee recommend that the staff strength of the
cell should be increased with a view to exercis control on

all personnel matters relating to Scheduled Castes and Scheduled
Tribes.

1.10 The Committee also note that one Deputy Secretary in the

ent of Steel acts as Liaison Officer for keeping a watch over

the interests of Scheduled Castes and Scheduled Tribes in service
matters. In view of the fact that there are 17 Public Undertakings
under the control of Department of Steel which have to be monitored
by the Liaison Officer, the Committee suggest, that the Liaison Officer

should be exclusively for this work. So that he can devote sufficient

time to the personnel matters relating to Scheduled Castes und Sc-
heduled Tribes.

k]



. CHATPER I
RESFRVATIONS-
A! Implementation of Resersttion ordery ,

2.1 The-Ministry of Steel and' Mines{Department of Steél)have stated in
a-note that the ' Government Directives regarding - reserviition for Sthediled
‘Castes and :Schieduléd ‘Tribes in-direct recruitment have ‘beeit implénented
in-Rourketa Steel Plant (RS? with effect from 1 July, 1971. Redétvation in
promotion was introduced in RSP-with effect from 1 Januaty, 1977 The pér-
centage of reservations in favour of Scheduled Castes and Scheduled Tribes
and the date from which the Directives were implementedin RSPare as under:

(I) Posts filled by Direat Recruitment

sC ST  Date of ' Implertienttition
of Government' Directives
(s} On all-India basis by opea com- 15% W% wedf 1-7-71*
petition
(b) On all-India basis otherwise than 164% 7% wef 1-7-71
by open competition
(o) On local or regienal basis to 16% 24% wef. 1-7-71 to 30-6-75

Ron-executive posts .

15% 23% " w.ef. 1-7-75 onwards
(II) Posts filled by Promotion 15% "7 714%™ wedl 1-1-77

* Recruitment centrally done for all Steel Plants/Units at Corporate level and allocations
are done in accordance with the requirements. .

2.2 The followin% are the broad categories of posts in RSP which are in-
cluded in Groups A, B & C. The reservation orders apgly in all these posts. No
posts i n RSP has been exempted from the purview of Reservation orders on
account of agreement or understanding with the employee’s unions. Group
D pasts do not exist in SAIL :—

Executive Category Scales of Pay
Group A E-r Rs. 800-1400/-
E-2 Rs. 1100-1700/-

E-3 (a) ™ Rs. 1250-1750/-

E-g (b) Rs. 1400-1800/-

E-¢’ Rs. 1650-2210/-

E5 Rs. 1900-2500/-

B6(a) ° Rs. 2250-2650/-

E-6 (b) Rs. 2350-2750/-

Ey Rs. 2750/-(fixed)

E-8 Rs." 2500-3000/-

Rs. 2600-3100/-

4



Hon exscutise casegery

f) Group B : R
—Supervisory posts N-—g 910—1597
N-8 8101434 .
~—Highly skilled posts. A—y 8501537
A—3 810—-1454‘
" {ii) Group C
(Excluding Sweepers)-
—Highly skilled posts N—7 7501303
—skilled posts N—§ 6g0—1152
N—j5 645~~1029
N-—4 610-—gog
N—3 585—-823
—Semi-skilled posts N—2 565761
—Unskilled posts N—1 550—704
—Ministerial & Allied Categories A—2 700—1300
A—r 595-~1065
(iii) Group C
(Sweepers only) N— 550—704

At the stage of factual verificetion the Deptt. of Steel have' informed
that the scales of pay have been revised in September 1983 and were made
affective from 1st August, 1982. The revised scales arc as under:—

E-1 Rs. 1150-1870/-
E-2 Rs, 150-2340/-
E-3 (a) Rs. 1700-2660/-
E-3 (b) Rs. 1700-2660/-
K4 Rs. 2200-3100/-
E-5 Rs. 2550-3250/-
E-6(a) Rs. 3000-3500/
E-6 (b) Rs, g100-3700/e
E-y Rs. 3700-(fixed) 4
E-8 Rs. 3508-4000/-
Rs. 3600-4100/-

2.3 It has been stated in a written reply that there are two Officers on
deputation with R.S.P. None of them belangs to Scheduled Caste/Scheduled

- Tirbe community. 5
2.4 Two employees of R.S.P. are on deputation to other Departments..
Neither of thcrri) bZlongs to Scheduled Caste/Scheduled Tribe commumity. -

2.5 The Committee find that none of the two employees who are
d to Scheduled Caste/Tribe community.
Shmilarly nome of the ture ca °oyeel of RSP sent on deputation to

imilarly none of t:ne betl'::p emgl reibe '
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The Committee need hardly stress that while selecting persons
for posts to be filled by deputation, every endeavour should be made
-oensurethat fair proporg::n of such posts arefilled by persons belong-
ing to Scheduled Caste/Tribe community. Similarly when the RSP
sends its employees on deputation to other rtments, a fair pro-
portion of Scheduled Caste/Tribe employees should also be sent on
deputation as far as possible.

B. Liaison O fficer|Cell

2.6 The Additional Chief Pcrsonnel Manager (Works) of RSP has been
nominated as Liaison Officer for Rourkela Steel Plant to ensure duc compliance
of the orders and instructions pertaining to reservations of vacancies in favour
of Scheduled Castes/Scheduled Tribes and concessions admissible to them, -
He coordinates between the Ministry, Steel Authority of India Ltd. (SAIL)

and RSP in matters of reservation ctc. for Scheduled Castes and Scheduled
Tribes.

2.7 A Special Cell has been formed in RSP and is functioning from 25th
March, 1974 under the direct control of Liaison Officer to deal with the matters
relating to implementation of the Government Dircctives on Scheduled
Castes/Scheduled Tribes. The Cell is under the charge of a Deputy Manager
(Personnel) belonging to Scheduled Tribe community.

C. Redressal of Grievances

2.8 It has beenstated that in Rourkela Steel Plant, Grievance Committees
have been formulated through a tripartite agreement with the recognised Uni-
on and are functioning successfully since the year 1969. At present, there are g
Zonal Griecvance Committee and all the Departments/Units are included in
their respective zones. The employces including Scheduled Castes/Scheduled
Tribes are eligible to refer their grievances to the concerned Zonal Grievance
Committee and the decision given by the Zonal Grievance Committees on a
Jparticular girevanceistreated as finaland binding on both the parties. Grievancts
which are not settled by the Zonal Grievance Committees are referred to Central
Grievance Committee and such of the grievances which are not settled by the
Central Grievance Committee are referred to MD whose decisions are final.

2.9 While Scheduled Caste/Scheduled Tribc employees put forth their
gricvancesin the above manner they also put their grievances beforethe Schedu-
led Caste/Scheduled Tribe Cell headeg by one Additional Chief Personncl
Manager who is also the Liaison Officer for Scheduled Caste/Scheduled Tribe
in terms of the provisions of the Directives on reservation for Scheduled Castes/
Scheduled Tribes. These are duly examined for quick redressal.

2.10 Asked whether theexistenceofthe Cellhad been notified to the Schedu-
led Casteand Scheduled Tribe employees, the ManagingDirector stated during
evidence that “They know about it.”

2.11. When the Committee enquired whether any complaint register wa«
maintained in the RSP, the Managing Director, RSP has stated as follows:

“These grievances are looked into. Every complaint is examined and
decision, if necessary, is taken from the higher authority. Then 1t 1*
implemented.”
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a.12 The Committee are of the view that the existence of the Cell
should be made known to the Scheduled Caste/Scheduled Tribe
yees of the Rourkela Steel Plant by issuing a circular or in any
suitable way. The complaints of Scheduled Caste/Scheduled Tribe
employees submiitted in writing should be looked into by the Cell ex-
peditiously and remedial measures should be adopted wherever neces-

sary.



GHAPTER 11
RECRUITMENT AND PROMOTION

A. Recruitment Procedure

3.1 In regard to the procedure for recruitment of staff in various cate-
gories of posw in Rourkela Stee 1Plant, the Committee have been informed
written n a reply as under:—

(i) All posts in Rourkela Steel Plant are broadly divided inte two

(a)

(b

categories i.e. (a) Executive and (b) Non-Executive. The Proce-
dure of recruitment is as follows*

Procedure of recruitment to executive posts:

Filling up of vacancies in the lowest cadre of executive posts such
as Management Trainees (Technical) and Management Trainees
(Administrative) is done centrally by the Steel Authority of India
Limited, New Delhi on all-India basis by open competition. .

On rare occasions, Rourkela Steel Plantrecruitsits candidates
directly for executive posts and in such circumstances the posts are
advertised on all-India basis. Copies of such advertisements are sent
to the local employment exchange and to the Director of Employ-
ment Exchanges, Orissa. :

Copy of such advertisement is also endorsed to the recognised
associations of scheduled Castes/Scheduled Tribes. The candidates
sponsored by the employment exchange are also considered along-
with other candidates..

Procedure of recruiiment to non- executive posts:

Recruitment of candidates from outside the organisation is
made through the localemployment exchange. Requisition in the
prescribed form is sent to the local employment exchange indicating
the number of posts to be filled and vacancies reserved for Schedul-
¢d Castes and Scheduled Tribes. In case suitable candidates are
not available from the employment exchange, the post is adver-
tised in the newspaper after obtaining “N’on-avaimility Certi-
ficate” from the Em Il)cgymcm Exchange. Copy of such advertises
ment/requisition is also endorsed to the recognised associations of
Scheduled Castes/Scheduled Tribes of the State.

The candidates are interviewed by duly constituted Selection
Board which also includes a re tative from the Government of
Orissa. The Addl. District Magistrate, Rourkela has been nomi-
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nated by the State Government to represontin the Selection Board.
“The Officer-in-Charge of SC/ST Cell who belongs to Scheduled
Tribe community, is 2ssociated in such Selection  Cammittees as
member. ‘While utmost careis taken to ensurc objectivity in the
sclection of candidates, duc consideration is givento Scheduled
CastejScheduled Tribe candidates to fill up the reserved vacancies
with relaxed standards. The Scheduled Caste/Scheduled Tribe
candidates arc interviewed separately or in a separate block and
the selection note as well is prepared separately.”

3.2 -Asked about the posts for which recruitment was made centrally for the
steel plants (including RSP) the Secretary, Department of Steel has statod
during evidence: .

“It js for Group ‘A’ posts —Management Trainees. It is an executive
position.. That is-done at the corporate level by the Steel Authority
of India by all India advertisements and every:effort is made to give
preference to Scheduled Castes and Scheduled Tribes.”

3-3 -Asked whether all the engineering graduates selected as Management
Trainees (Technical) were required to undergo training, the Managing
Director, Rourkela Steel Plant has stated during cvidence as follows:

“The Engincering graduates and metallurgical graduatesare gradua-
tes in their particular specialities, but in this onoanda half year, they
arc given a thorough training as per the requircment the Stoel
Plants. This onc and a half years' training is for everybody.

3.4 The Committee were also informed during evidence that those Schodu-
led Caste/Scheduled Tribe candidates, who did not qualify in the written ex-
amination and interview for selection as Management Trainces (chhm;‘al)
were appointed on a *stipend of Rs. 500/- per month under pre-employ-
ment training scheme for 6 months.

3.5 In this connection, Chaitman, Stecl Authority of India Limited stated
during evidence:
a total basis based on the total

“Since the recruitments are donc on
‘ s t of Group ‘A’ Management

plants, requirements, the recruitment : .
Trainee posts that record is maintained in the Corporate officc and &

istributi i ees) to the various plants is
far as distribution of (Management Trainees) O e ial “?“ uil

concerned, we distribute them depending o1

things like that . So it is not necessary that the Sghcdullerd wf;':‘n':;z
be distributed ip the plants in the same proporhon.h, e e
Electrical Engifteers, they may be dlsmb}xtlfgq elscwhere because
plants’ distribution is based on the speciaiitics.

g:crccnt and 7}per ccnt have

36 Asked how far the percentages o ! partment of Steel, hasststed

n met in the case of RSP, the Secretary,

uring evidence as follows: o
“Qverall in the Rourkela Steel Plant, there ar® “399:_9 gﬁ‘;‘m
which Scheduled Castes arc 3660 and Scheduled Tr > 4
%A the 4 veribeation Mininry of Stecl & Mincs (Depst. :
o T e s s been increased 10 Ra. 730 P
[ L] As - 1.7"gas. ? ]
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making a total of about 11,060. The total percentages aggregate to
28-20%. Here I want to say that we should know that out of, 39209
the total number of people employed, as many as 32146 had
been employed in the Rourkela Steel Plant as on 1-1-1971
before the directions came. Therefore, I would say that a very large
number of persons recruited thercafter belonged to Scheduled
Castes and Scheduled Tribes. Therefore the percentage has come
to a little over 289,.” '

3.7 When asked to clarify whyscheduled Caste/Scheduled Tribe candidates
were rejected on the ground that they did not come up to the required
s{t:i\lndard the Secretary, Department of Steel has stated during evidence as

ollows: —

“There are certain minimum eligibility crieteria at the time of Scru-
tiny of applications. Then thereis a written test where they are
expected to have certain of percentage marks below which the can-
didate will not be considered. For the written test we have re-
laxed standard by 109, marks less. In the interview also. there are
relaxed standards for candidates belonging to Scheduled Castes/
Scheduled Tribes. Candidates were selected according to thess
relaxed standards and they were offered appointments.”

3.8 When asked why a large number of Scheduled Caste/Scheduled Tribe
candidates did not join after appointment letters were sentto them, the re-
presentative of the Department of Steel stated during evidence as follows: —

“The main reason appears to be that these candidates have
appeared for selection in many organisations. They would have
received appointment orders from another organisation.
That is why a number of people did not join even after the
appointment orders are issued. We are now introducing special
incentives so that they will not join some other organisation.”

3.9 When asked about the reasons for non-availability of Schedulod
Caste/Scheduled Tribe candidates for various categories of posts in Rourkela
Steel Plant, the S=cretary, Ministry of Steel and Mines (Department of Steel)
Was stated during evidence as follows:—

“I remember meeting some of them and asking them what t?xeu'

references are in relation to the types of jobs.” There are various
Jobs involving hard work, uncomfortable work etc. Of course, many
of them preferred different types of work. 3y people who qualify
‘in the examinations have their own preferénces. It is the case
even in respect of general category people. ‘Many people who aro
coming from the Institutes of Technology or Institute of Management
do not consider Steel as a preference. This is true.”

3.10 The Committee were informed during evidence that normally 15
da»¢’ notice was givea to all candidates including Scheduled Casyefr“bc
calidates for app=aring at the interview. The same period was given for
jpiaing the assignmsnt. The Committee wanted to know whether this
p:rind was adequate keeping in view the fact that the candidate living 1o 2
rem>'e aréa might rezeive such communication even after 15 days. The
Chairmy, Siesl Atthority of India Limited (SAIL) repliod as under:—
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+ ) “This is primarily for thosc recruited in the Plant from the loc
employment exchange. For others we are giving one monﬂuotc‘:rl
central recruitment. Those who are recruited from the local em-
ployment exchange, 1 5 days’ time is given, and if they ask for ex-
tension, this is also given. However, the date of seniority of the
candidate is from the date of his joining. So if he joins later by
asking for time, it is to his disadvantage.”

3.11 In reply to a question the witness stated furtherstated the period

of 15 days or ane month was calculated from the date of posting of the inter-
view/appointment letter.

‘3.1z In this connection the Committee drew attention to their 28th
Report (August 1974) regarding Reservation in the Steel Plants in which
the Government had accepted the recommendation of the Committee that
a minimum of one month’s time should be given for appearing in interview/
joining the assignment. The Secretary, Department of Steel agreed that the

15 days’ notice was not adequate and stated that it will be increased to or.e
month.

# g.13 In this connection, the Department of Steel has informed further
in a written note as follows:—

“The suggestion (of the Committec) for giving one month’s time to
all candidates ing:ludiug Scheduled Caste/Scheduled Tribe both for
appearing at the interview and for joining the assigrmer.t have been
noted and suitable instructions have been issued to the Chief 'hxc;
cutive of different plants and units of Steel Authority of India Limited

(Appendix I).

.14 When asked whether interview letters to Scheduled Caste/Tribes
ca.n?lidttes were sent by Employment Exchange and not by RSSP, la r::ptz
sentative of the Ministry of Stecl and Mines (Department of tEe: st
during’ evidence that the letters were sent by the Employment gC.

i i i -dis
© 3 hether interview/appointment letters are istued to cardi-
datgs lbsy Amsgkx::lcr‘:d posctl; tllllle Comn{it;t’gcolms been informed in % \fﬁxt}t& !r‘(';:l‘:
that while appointment letters arc sent by registered post with /f é::md wiﬁlc
letters are sent under certificate of posting. The Department of § orl whils
agreeing to a suggestion made by the Committee during cvz.denc;:i(:l ‘; pt:ply
tE:, ‘interview letters also by registered post, have stated in a ‘
as follows:—

’ gestio ; interview letters to the cari-
"¢ “The suggestion of the Committce that interview

, and
. ) :stered post has duly been noted
e e v sy b e 1l theplsts

units of SAIL for compliance.” | ,
‘ o . - f

g it the details regarding the number o Scheduled C»tzthe
Sa?ettlgl:ls ]"I‘egbtb;;duate engineers who were offered appointment and
149 L8—1&2

[
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number out of them who actually joined during three years from 1980 to
1982, the Department of Steel have stated in a written reply as follm?ao

Yeur Nature No. of Fotal No. of Total No. of Total
of post . offer 8C/ST SC/ST
issued to joined Dot
Jjoined
sC ST SC ST SC ST
1980 MT (TECH) 46 10 5 31 8 39 15 e 17
1981 MT (TECH) 68 17 8s as 5 80 43 12 85
1982 MT (TECH) 8t 14 95 40 10 50 41 4 '

3.17 Asked whether the Scheduled Caste/Scheduled Tribe candidates
selected as Management Trainees (Technical) are required to sign any Bond
for serving the Rourkela Stoel Plant for a fixed period, the Committee were
informed during evidence that the candidates selected for appointment as
Management Trainees (Technical) were required to execute a Bond to Serve
the Steel Authority of India Limited or any of the Steel Plants/Units for
a minimum period of 5 years after a successful completion of 18 months’
training. The amount of bond moncr required to be furnished was Rs.
15,000/ for genersl candidates and 259, lessi.e. Rs. 11,225/ for the Scheduled
CastefScheduled Tribe candidates.

3.18 Asked why, the bond was for a minimum period of 5 years’ service,
the Secrctary, Department of Steel, stated during evidence:

“The gurpose of the bond is that we take fresh graduates and train
them by spending a lot of money. So, we want to get something
out of them.”

3.19 In rﬁard to the reservation made for Scheduled Caste/Tribe persons
in the posts of Junior Manager (Accounts & Finance), the Committee were
informed during evidence that in SAIL, the post of Junior Manager (Finance
and Accounts) carries the scale of Rs. 800—1400. During the years 198e,
1981 and 1982, the number of posts reserved for Scheduled Castes was 25,
23 and 19 and those reserved for Scheduled Tribes was 13, 11 and 10 res-
pectively. Against these reserved posts only one Scheduled Caste was
appointed during this three-year period. When the Committee wanted to
know the reasons for such negligence recruitment of Scheduled Caste/
Scheduled Tribes in this category, the Secretary Department of Steel, replied
that the qualification required for the post was Chartered Accountants.
However, those Scheduled Caste/Scheduled Tribe candidates who had
passed Costs and Works Accountants’ Examination, which was comparatively
a lower qualification, were also selected.

3.20 The Committee wanted to know why some persons could not be
selected and trained for the purpose. The Secretary, Department of Steel
replied that the post was of a senior position and it was necessary for the
candidates to possess the basic qualifications. The witness further added:

“One suggestion which one can make is that there arc many candi-
dates or bright officers/employees belonging to Scheduled Castes and
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Scheduled Tribes and if they want to take some ti egree,
we can certainly allow them to do that.” climetogtad

3.21 Asked whether reasons for rejection of candidates sponsared
Employment Exchange were communicated, the Dcpartmcx‘:? of Stolg hﬁ:

stated in a written note as follows:

“The Selection Committees do not record the s ecific reaso.

which a candidate is not found suitable by the (gommittee i: ti;::
interview. As and when Scheduled Caste and Scheduled Tribe
candidates sponsored by the Employment Exchange are not found
suitable even with relaxed standards, beforc the reserved vacancies
are filled up, the Employment Exchange is invariably requested
to sponsor fresh candidates belonging to Scheduled Caste/Scheduled
Tribe community fulfilling the specifications against the reserved

posts.

3.22 Asked why the copies of the advertisements for recruitment of various

- categories of personnel in RSP were not being sent to the Committee as was

being done by other public undertakings, the Department of Steel has stated
in a note as follows:

“The requirements of sending 40 copies of advertiscment for recruit-
ment to the Parliamentary Committee have been noted and suitable
instructions have been issued to the Chief Executives of the Steel Autho-
rity of India Limited Plants.”

3-23 The Committee note that recruitment to the posts of Manage-
‘ment Trainees is made by SAIL oa all India basis by open eﬁe
wition. The Management Trainees (thnh):; reqniredtheto -h::
g0 training for one and a half years to get as per req
ment of the Steel Plants. This one and a half years’ training is com-

pulsory for all selected candidates.

The Committee further note that Scheduled Caste/Scheduled
Tribe candidates who do not qualify in the written examination and
interview for selection as Management Trainees (Technical) are
appointed on a stipend of Rs. 750/- per month under pre-employment
training scheme for a period of 6 months.

t Training

The Commiittee are not happy about the
Scheme for Scheduled Caste and Sched Tribe e-ndithtu‘. The
ttee recommend that in the initial recruitment itself Bc'lho-
duled Caste/Scheduled Tribe candidates should be selected for the
post of Management Trainees (Technical) with relaxed the.wod..
In case any deficiency is found in their performance peri
of training in their case may be two years instead 11 years.

i lett:
3-24 The suggestion made by the Wb;numm Ty

to candidates should be sent by Steel Plants
SAIL and have issued suitable instructions to the
in this b 'l;:(‘.':mmitteehopethnt these instructions would
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3.25 The Committee are concerned to note that for the post of
Junior Manager (Finance and Accounts) during the j 1g80 to
1982 against the reserved quota of 67 posts for Scheduled Castes and
34 for Scheduled Tribes, only one Scheduled Caste candidate was.
appointed. The Committee were informed during evidence. that the
qualifieation required for the post was Chartered Accountant asnd.
suitable candidates were not available. However, Scheduled Caste/
Scheduled Tribe candidates who had passed Cost and Works Account-
tant’s Examination were also selected even though it was a lesser
qualification. The Committee are informed that the pay scale of
Junior Manager (Finance & Accounts) is Rs. 800--1400.

3.26 The Committee would like to pointoutthatChartered Accoun-
tancy is not a regular course in the Government institutions and this
eligibility criteria is blocking the entry of Scheduled Caste/Scheduled
Tribe candidates for the post of Junior Manager (Finance and Accoun-
ts). The Committee suggest that Scheduled Caste/Scheduled Tribe
candidates having M.B.A. qualification should be considered for
appointment to the post of Junior Manager (Finance and Accounts).

3.27 The Committee appreciate that their suggestion for giving
one month’s time to all candidates including Scheduled Castes/
Scheduled Tribes both for appearing at the interview and for joining
the assignment has been accepted by the Department of Steel and

necessary instructions have been issued to the Chief Executives of all
Steel Plants.’

3.28 The Committee suggest that in the Annual Report of the
Steel Authority of India Limited figures of employment of Scheduled
Castes and Scheduled Tribes in the Steel Plants should be included.

B. Concessions|Relaxations

3.29 The Committe have been informed in a note that Scheduled (’{aste/
Scheduled Tribe candidates are given the following relaxations/
oconcessions in RSP in the matter of direct recruitment of staff :

(i) Reduced application fees equivalent to 1/4th of fees charged for
general candidates.

(i) Scheduled Caste/Scheduled Tribe candidates are allowed rclaxa-
tion in the maximum age limit (wherever such age limitis prescribed)
to the extent of five years. '

(iii) As far as experience and qualifying marks in the interview/test arc
concerned, Scheduled Caste/Scheduled Tribe candidates arc
adjudged with relaxed standards.

(iv) Scheduled Caste/Scheduled, Tribe candidates are interviewed sepas
rately or in separate block. .

(v) Travelling allowance is paid to all Scheduled Cqstc/Schcdulcd
Tribe condidates for attending interview for executive posts aln&
Technical posts. Travelling Allowance is also paid to all Schedule g
Caste/Scheduled Tribe candidates coming from outstation for join
ing any post On appointment.
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3-30 The following relaxa‘ions/concsssions are given to Schedul~d

Caste/Tribe employces in RSP in the matter of their promotion :

(i) Scheduled Caste/Scheduled Tribe candidates are interviewed' sepa-
rately or in separate block. .
(ii) 10% relaxation in qualifying marks in Trade Test/Skill Test/Written
Test/Job Testis givenin case of Scheduled Caste/Tribe candidatcs.
(iii) Also 109, relaxation in qual ifying marks is given to Scheduled Caste/
Tribe employees when they are considered for promotion by inter-
view,

3.31 In regard to the concessions/relaxations given to Scheduled Castes

and Scheduled Tribes at the time of recruitment, the Secretary, Department

of

Steel has started during evidence as follows :

“A large number of concessions are being given. I might just mention
some of the concessions.  For instance, for the higher category Manage-
ment Trainees, while for the general candidates the qualifying marks
are 60%, fot the SC & ST candidates it is 50%. In the written tests for
the general candidates it is 45%, while for the SC & ST candidates it is
40°5%. In the interview, the qualifying marks for the geueral candi-
dates is 359% while for the Scheduled Castes and Scheduled Tribes cardi-
dates it is 31:5%. In a number of ways there are special concessions

- for Scheduled Caste and Scheduled Tribe candidates.

“‘As a result of the reviews that we had carried out for the public scc-
tor enterprises within the jurisdiction of the Department of Steel, certuin
further concessions, if I might call it, attractions have just been settled.

I may just indicate what these are. I amt alking of the Management

Trainees scheme. Those Scheduled Caste and Scheduled Tribe candi-
-dates who do not qualify in the written test or interview, we will still take
them on and give them pre-employment training. This is in order to

. .encourage their in take. We give them stipends also. This is one measure

1

which we have adopted.  Advertisements will be coming out very shortly.
Their stipend is also being increased. The special advertisement is bcg}lg
issued inviting applications for the special recruitment of SC atl\d s
candidates for the management trainces. Similarly, we have also in-
creased the scholarships for -these people. Undergraduates arc l’;'“ﬁ
given more liberal concessions. Qur objective isto try ar}d encourage t u'r.;t,
ccandidates. For those who do not qualify in the written test, we wi
arrange them a special training for a period of 12 months so that they are
cnabled to qualify in the examination.’

3.32 Asked whether there were separatc tests for the Scheduled Castes

and Scheduled Tribe candidates, the Secretary, Department of Stecl has stated
as follows :—

s le. The
“There i difference in the conduct of the tests for these peo
tests a:;stl[:: salmc. But in the case of a person belonging to %?:(11:::
Caste/Scheduled Tribe, there is a concession. I he gets 10 pont

R : i to be qualified.
than what the general candidate gets, he ls;;n;ng::u;c:m c::lndid:ncs

For if you take the management sc o
the :]n:ta?lrfl';:r;gl c);?aumination marks are 60% for Wﬁmﬁ (’aﬁf
Postgraduates. Now in the same examination, f}" ‘ duatcs irstead of
and Scheduled Tribe candidates, it is only 50% o rid for the sereral
0% and 452 for the post-graduates instead of 5% T
<andidates.”
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3.33 The Committee note that in direct recruitment a number
of concessions/relaxations are given to Scheduled Caste/Scheduled
Tribe candidates and also in written tests conducted for recruit-
ment of Management Trainees (Technical). In the written test there
is a relaxation of 10%, marks for Scheduled Caste/Scheduled Tribe
candidates. However, the Committee note that in the interview the
qualifying marks for general candidates are 359, while for the Sche-
duled Castes and Scheduled Tribe candidates it is 31.5%, i.e. there is a.
relaxation of 3.5%, marks only. The Committee feel that this relaxa-
tion in interview marks for Scheduled Caste/Scheduled Tribe ' can-
didates has been kept low and this can bar the entry of Scheduled
Caste/Scheduled Tribe candidates against the reserved seats. The
Committee recommend that the Scheduled Caste/Scheduled Tribe
candidates who secure 309, marks in interview should be selected
if they are otherwise eligible on the basis of written test.

C. Promotions

3.34 Asked about the procedure followed for promotion of staff in
various categories of posts in Rourkela Steel Plant, the Department of Steel.
has stated in a note :—

“In RSP, promeotion policy for non-executives has been framed by an

t with the recognised urion. The unions resisted reservation
of posts for Scheduled Caste/Scheduled Tribe: in promoticr.. However,
RSP started implementir g the provisior: of Goverrmert Directive: for
reservation of vacancies for Scheduled Caster and Scheduled Tribe: in
promotion with effect from 1-1-1977 of its own.

3.35 The procedure followed for the premotica ¢f s1zfl in the non-execu-
tive cadre both Technical and Non-Technical, is as follows.

(i) Separate seniority list for Scheduled Castes and Scheduled Tribes
as well as combined seniority list are maintained as per the Govern.
ment Directive.

(ii) On receipt of requisition for fillirg up of vacarcie: i1 zccercarce
with the promotion channel, reservatior quota i: worked out a#
per the prescribed 4o point roster. Actior. for fillirg up of the va-
cancies includii g those reserved for Scheduled Caste: e1d  Scheduled
Tribes is taken thercafter.

(iii) Scheduled Caste/Scheduled Tribe cardidates are adjudged sepa-
rately.

(iv) In order to meet the reservation quota, Scheduled Caste/Scheduled
Tribe cardidate: are adjudged with relexec s'zydird:. A per the
existir g procedure, a cardidate for promerior muwt recure  min-
mum 609, qualifyirg mark: in the inreviev zd 5% marke n
the aggregate for promotior.. Ir. cate of Schedulec Caste a1d Sche-
duled Tribe cia didater. ‘Lo cuel € 1gmi-]  ave 609 i1 1he irter-
view ard 40Y%, in the aggregate.

(v) While vac cie: reserved for Scheduled Caster ard Scheduled
Tribe: are for ‘he respective commu itie: o1ly, 2 Schedulec. Caste
candidate it al:o considered for appoir.tmert agair.c” a vacalcy T
served for Scheduled Tribe or vice-versa only if it is found that the
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eligible employees belonging to a 1pat'ticulal' community for which
the vacancy is reserved are not available 1o fill up the reserved quota
within a reasonable period of time. ’

(vi) In case required number of Scheduled Caste/Scheduled Tribe car di-
dates are not available/not found suitable even with relaxed 7. r-
dards, proposal for de-reservation is processed.

(vii) The selection note/promotion proposal contains :
Part I— o « Recommendation in respect of Scheduled Caste candidates.
Part Il-f . . Recommendation in respect of Scheduled Tribe candidates.
Part III- . + Recommendation in respect of General candidates.

(viii) Necessary entries in the 40 point roster register are made while issu-
ing the promotion order.

-36 Asked what was the normal zone of consideration for promotion
in the case of Scheduled Caste/Scheduled Tribe employeesin RSP, the Addi-
tional Chief Personnel Manager, Rourkela Stecl Plant, stated durirg evidence
that: “For one Scheduled Caste post we call g Scheduled Caste candidates.

.37 In reply to argther question, the witness Flariﬁed that if ad quate
mm?baez of S'cel?ecyluled Caste/Scheduled Tribe candidates were not gmle
%0 fill up the reserved vacancies within the normal zonc of consideration, the
zone of ognsideration is increased fsom three to five times. -

.38 In regard to the number of emplgyees prgmoted during the years
l97% tso 1982 in RSP and the number of Scl?eduled Castées/Tribes tllx.mn, the
following details have been furnished by the Department of Steel :~

/Designation ~ Total No. No.of  Percentag: Shortfalls  Percentage
of posts of emp-
loyees

P ss STs SCs ST SCs STs SCs 6T»

! 2 3 4 5 6 7 8 9 w0
1978
Growp A
From non-executive to execu-
tive P S PR
Growp B . . 163 1 10 o6 606
GrepC . . . . aiir 170 849 8-05 3653

‘Total .. . agu 171 359 7401333




1 2 3 4 5 6 7 8 9 10

1979 *
Group A
From non-executive to executive 17 . .. .
Growp B . 163 2 12 1-22 7-36
Group C . . . . 1499 103 273 6-87 17-54

Total: . . . . 1679 105 275 6-25 16-38
1980

Group A

From non-executive to executive 76 . 1 .. I°81
Group B . . . 75 3 6 400 800
Group G . . . . 1343 147 280 10-95 2085

Total: . = . . 1494 1850 287 10-04 19-21

1981

Grosp A

From non-cxecutive to execu- .
tive . . . o 42 - - - .

WB - . . o 86 6 8 698 9° 3o
Grop C o . « 1306 181 299 12:01 19‘85

—

Total: . . . 1634 187 807 11-44 1879
1982

Group A

From non-executive to execu-

tive . . . . 25 .

Group B . . 270 19 17 7:03 6-29
Growp C . . . . 2963 218 615 7-36 20°75

Total: . . . . 3258 327 632 7-27 19-40

3.39 From the above statement, it may be observed that a total of 10,376
promotions have been effectod during the last five years out of which 2710
vacancies have been filled up by the candidates from Scheduled Castef
duled Tribe community. This worksoutto 26.11% as against their prescribed
reservation percentage of 22.5% (15% for Scheduled Caste and 749, for
Scheduled Tribe). As such, there is no shortfall in promotion.”
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40 The Commiittee note that during the years 1978 to 1982, in

Rourkela Steel Plant, 10376 persons were promoted in Group ‘A’,
‘B’ and ‘C’ out of which 860 were Scheduled Castes and 2710 were

‘Scheduled Tribes. The combined percentage of Scheduled Caste/
Scheduled Tribe who were promoted works out to 26.11 against the
pmcrib‘e:‘recenuge of 22, 5. However, if the data relating to teah
year is ysed separately it transpires that there are hardly any
promotions of Scheduled Caste/Scheduled Tribe g:nonl in Group
‘A’. In Group ‘B’ also the percentage of Scheduled Castes ranges from
0.6 to 7.03 and for Scheduled Tribe the percentage ranges between
6.06 to 9.3. In Group ‘C’ the percentage of Scheduled castes promoted
ranges from 6.87 to 12.01 and of Scheduled Tribe the percentzge ran-
ges from 16.53 to 26.85. Thus it will be seen that the maximum pro-
motions are taking place in Group ‘C’ only, which is the lowest cadre
in Rourkela Steel Plant.

The Committee would like to emphasise that there is urgent need
to review the promotion policy with a view to increase the intake of

‘Scheduled Castes and Scheduled Tribes in higher posts in Group
‘A’ and ‘B.

3-41 The Committee recommend that Rourkela Steel Plant should
resort to special recruitment for Scheduled Castes and Scheduled
Tribes with a view to improve their representationin Groups ‘A’ and
‘B’ posts and also by allowing promotions on relaxed standard.

3.42 The Committee also recommend that Rourkela Steel Plamt
should ensure that the orders on reservations in promotion issued
from time to time by the Ministry of Home Affairs t of
Personnel and Administrative Reforms and Bureau of Public Enter-

ises) are followed in letter and spirit so that the vacancies reserved
¥or Scheduled Castes and Scheduled Tribes are actually filled by

them and the shortfalls in groups ‘A’ and ‘B’ are obliterated at the
earliest.

D. Recruitment  Board|Departmental  Promotion Commiltee

3.43 Asked about the composition of Recruitment Board/Sclection Com-
mitiee for selection of candidates for appointment to various posts in RSP,
the Committee have been informed in a written reply as under : —

“In RSP, for filling up of exccutives posts, the Sclection Committee
consists of the following :—

(i) Representative of rcceiving department.

(ii) Rcpresentative of allied department.

(iii) Representative of Personnel Dcpartment:

(iv) An cxecutive belonging to Scheduled Caste/Scheduled Tribe.

In the case of non-executives, the Sclection Committee is constituted as
follows :

(i) Representative of receiving department.
{(ii) Representative of allied Department.
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(iii) Representative of Personnel Department.
(iv) An executive belonging to Scheduled Caste/Scheduled Tribe.
(v) Representative of State Government.

An offcer belonging to Schedulea Caste/Scheduled Tribe community
is associated in all such Selection Boards/Committees.”

3.44 When asked about the measures adopted to ensure fairness to Sche-
duled Caste/Scheduled Tribe candidates in the interview, the Managing
Director of RSP stated during evidence :—

“In order to ensure fairness in our interview we have got a very
senior person belonging to the Scheduled Caste, who ﬁ.s retired
from our organisation, who is a member of the Interview Board.”

3.45 In regard to the composition of the DPC, the Department of Steel
stated in a written reply as under :—

“The Departmental Promotion Committee is normally constituted
with the following as members—

(1) Representative of the DcEa.rt.ment where promotion is effected.

\2) Representative of the allied Dcpart.mmt.p

(3) Representative of the Personnel Departmerit.

(4) An exccutive belonging to Scheduled Caste/Scheduled Tribe com-

munity. '

An executive belonging to Scheduled Caste/Scheduled Tribe community
is associated as Member of the Sclection Board/Committee in which candi-
dates belonging to Scheduled Caste/Scheduled Tribe Community are consi-
dered for promotion.”

E. Rosters

8.46 The Committee enquired about the dctails ing maintenance
of rosters for various categories of posts in RSP. The artment of Steel
has stated in a written reply as under :—

(s) Direct Recruitment made on All-India basis

Reservations in respect of members of Scheduled Caste/Scheduled Tribe
communities are being provided in recruitment made through All-India
competitive examination in the categories of Management Trainces (Tech-
nicar)e, Management Trainees (Admn.) and Jr. Manager (F & A) every
year in terms of the Presidential Directives on reservations for Scheduled
Caste/Scheduled Tribe in recruitment. For this purpose, a 40-Point roster,
as ‘prescribed in the Dircctives, is being maintained centrally at the Corporate

ce in respect of the recruitments which are being made centrally for all
the Plants/units. This roster is being checked at imervals by the
Liaison Officer for Scheduled Castes/Scheduled Tribes.

On rare occasions Rourkcla Steel Plant recruits executives in few cate-
gories on All India basis otherwise than by open competition. Reservation
orders in this respect has been implemented with effect from 1-7-1971. In
such an event vacancics are advertised in All India Newspapers and can-
didates are sclected by interview process.
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To give cffect to the reservation orders in this respect, 4o-Point mode}
Roster 1s maintained in which the roster point No. 4, 17 & 2g are reserved
for Scheduled Tribe and roster point 1, 7, 18, 20, 25, 32 & 37 are reserved
for Scheduled Castes, the perocntage of reservation for Scitdukd Castes
and Scheduled Tribes being 16-2/3%, and 7-1/29%, respectively. At the
end of the year abstract under various rosters indicating vacaycics rescrved
for Scheduled Castes and Scheduled Tribes during the ycar, number of Sche-
duled Castes and Scheduled Tribes recruited against such reservation num-
ber of Scheduled Castes and Scheduled Tribes reservation carried forward
number of vacancies lapsed and number of vacancies brought forward in
respect of Scheduled Castes and Scheduled Tribes in the beginning of the
aqbgoqu%:ﬁ year is shown. The roster register is inspected annually by the

cer.

(ii) Roster for direct recruitment made on regional basis

The reservation order in recruitment on lccal/reg'aral tasir Los been
implemented by Rourkela Steel Plant with effect frem 1-9-71,

Recruitment to non-executive posts are made on regional basis from
amongst the candidates sponsored by the Employment Excharge. In
case the Employment Exchange fails to sponsor car.didates fulfillir g : peci-
fications, the vacancies are advertised in the leading newspapers of the
State, on obtaining non-availability certificate.

To give effect to the reservation orders in this respect, a 100 point roster
is followed in which the roster points—1, 6, 9, 13, 17, 21, 25, 29, 83, 37, 41,
%5{ 49, 53, 57, 61, 65, 69, 73, 77, 81, 85 and go are reserved for Scheduled
ribes and roster points—4,11, 19, 23, 31, 35, 43, 51, 59 63, 71, 75, 83,
87 and g5 are reserved for Scheduled Castes, the percentage of reserva-
tion for Scheduled Castes and Scheduled Tribes being 15% ard 239,
respectively. Roster for Scheduled Castes and Scheduled Tribes is
maintained separately designation-wise.
On expiry of the year, entries under various rosters are summarised and
abstract shown indicating the number of vacanices reserved for Schedul-
ed Castes/Scheduled Tribes, number of Scheduled Caste and Scheduled
Tribe candidates recruited against such reservation, number of reserved
-vacancies carried forward number of vacancies lapsed, number of va-
cancies brought forward in respect of Scheduled Castes and Scheduled
Tribes in the beginningof the subsequent year.
As and when appointments arc made to any category of posts, the entries
of the same is signed by the Officer-in-charge of Recruitment and counter-
signed by the Officer-in-charge of Scheduled Caste/Scheduled Tribe
Cell. The roster registers are inspected by the Cfficer in charge  of
SC/ST Cell a number of times dun(‘;.& the year. Thg: roster 5LCTS are
annually inspected by the Liaison Officer.  The recruitment of Scheduled
Castes/Scheduled Tribes made on localfregional basis in non-executive
category over the last 12 years is 44°83% and hence the overall perfor-
mance 1s good which is due to consistent effortt made by the Rourkela

Steel Plant.
(iii) Rosters Or Promotions mads by Selection-cum-Fitnass

In Rourkela Steel Plant, reservatior ordert it premotics for Sckeculed
Castes and Schtiu'ed Trbe candidate: have beer implamerice with
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effect from 1-1-1977. Reservation for Scheduled Castes and Scheduled
Tribes in promotion is made by Rourkela Steel Plant in case of promotion
from non-executive to executive and in all cases of promotion in non-
executive category. In Rourkela Steel Plant all exccutive paosts are
selection grade posts and all promotions within executive posls are made
by selection method, as such reservation orders in promotion within,
exccutive posts is not applicable.

In Rourkela Steel Plant promations from no--executive posts to executive
posts, promotion to and within Group-B Posts, promotions to the scale
of N6 (i.e. Rs. 6go-1152) and N-7 (i.e. Rs. 750—=1303,( promotions)
made on the basis of trade test/job test/skill test/Literacy Test and promo-
tions made on the basis of Inter-departmental circulars are covered under
promotions made by selection method.

For such promations, 40 paints model roster is fullowed in which the roster
points—1, 8, 14, 22, 28 and 36 are reserved for Scheduled Castes and roster
points—4, 17 and 31 are reserved for Scheduled Tribes. The percentage
of reservation for Scheduled Castes and Scheduled Tribes being 15%
and 7-1/2.9, respectively.

Roster Registers are maintained departmentally.” Rosters are main-
tained channel-wise and grade-wise.

Scheduled Caste/Scheduled Tribe candidates are considered for promo-
tion both on the basis for reservation as well as on the basis of their posi-
tions in combined seaiority list. For this purpase separate seniority lists
are maintained for Scheduled Caste and Scheduled Tribe employees.

Promotions on the basis of seniority-cum-fitness are also made depart-
mentally and rosters are maintained channelwise and gradewise. At

the end of the year, entries under various rosters are closed and abstracts
indicated.

As and when promotions are made in any department, the entries thereof

_made in the roster register are signed by the concerned executives of
Personnel Department and countersigned by the Officer in Charge of
‘SC/ST Cell’. The roster registers are inspected by the Officer in charge
of SC/ST Cell frequently during the year. The roster registers regarding -
promotion, however, are inspzcted by the Liaison Officer annually. The
averall performance in promotion of SC/ST candidates during the last
five years from 1-1-1977 works out to 26.11Y%, as against the prescribed
Scheduled Caste/Scheduled Tribe quota of 22-5%,.”

3.47 Asked abou' the categories of posts for which rosters are maintained
by RSP, the Committec has been informed in a note : ¢

““In exeeutive category under Group ‘A’, except for vacancies for which
recruitment is done ce itrally at Corporatelevel, the Rostersare maintain-
ed pay-scale wise, X

'In non-executive ca‘egory under Group ‘B’ and Group ‘C’ (excluding
-sweepars) and Group ‘C’ (sweepers-only), the rosters are maintained de-
sigation wise and piy-icale wise.”
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348 The Committee note that for direct recruitment on all India:
basis ini Group A, a 40 point roster is maintsined centrally at the Cor--
porate Office. This roster is checked by the Liaison Officer annually
at the Headguarters.

The Committee further note that for recruitment on local/regional
basis to non-executive posts in Rourkela Steel Plant, separate rosters
are being maintained for different categories of posts.

For promotions from non-executive to executive posts and in all
cises of promotions in non-executive categories, rosters are main--
tained departmentally, channel-wise and grade-wise. Whenever ap-
ﬂhtments /promotions are made to and category of posts, the entries

st the roster register are signed by Officer-in-charge of recruitment/
conicerned executive of Personnel Department and countersigned by
the Officer-in-charge of SC/ST Cell. The roster registers are inspected
by the Officer-in-charge of SC/ST Cell frequently during the year.
The roster registers, both for recruitment and premotion, however,
are inspected by the Linison Officer annually, In view of the fact that
the total staff strength of Rourkela Steel Plant as on 1-7-1983 s 39,209,
the Committee feel that the roster registers should ke checked by
the Liaison Officer at least twice a year so that these documents
remain frce from any discrepancies.

3.49 The Committee also recommend that rosters should be open
documents and Schec.'ed Caste/Scheduled Tribe employecs and{iheir
Associations should liave access to them.

3.50 During the examination of the rosters the Committee had
noted that a large number of posts in different grades have been
clubbed together in Group ‘C’. The Committee feel that this clubbing
t of different grades hampers the proamoticngl avcnues of
Scheduled CnlteISched‘:led Tribe employees. The Ccmmittce, there-
fore rccommend that Government orders relating to grouping
of posts should be followed strictly and posts having different grades
should not be clubbed together. The Committee desire that separate
rosters should be maintained for each grade.

F. Derescrvation

3.51 Asked about the proocdure followed by RSP for de rescvition of
vacancies reserved for Scheduled Castes and Scheduled Tribes, the Deopart-
ment of Steel have informed the Committee in 2 written neply 28 wder:

(i) In case of recruitment to exccutive category cxcepl for vacancics Jor which re-
cruitment is made centrally at Corporate level.

.. The vacencies reservcd for Schedulcd Castes ard Schoduled Trikes are

" edvertiscd in All-Tndia Newspapers. Copies of such : dvertiscment are also

"' endorscd to the R(cognis«thsz(sciat‘('n of Schecilod Cie o Sladuled
Tribe. If sufficient number of Schcduld Caste/Schudulcd Tribe cza di-
dates are not available or do not qualify in the intavicw (ven with
relaxcd standards to fill up the quota, approvel of the compcteant zutko-
rity is obtained for dereservation e1.d conmquent curry forward, if so
called for. : . .
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{ii) In case of recruttment to non-executive category.

“The number of vacancies reserved for Scheduled Castes and Scheduled
«Tribes are clearly indicated in the requisition placed with the FEmploy-
ment . Copies of such requisitions are also sent to their recog-
mnised associations of Scheduled Caste/Scheduled Tribe of the State;
1If sufficient number of Scheduled Caste/Scheduled Tribe candidates are
not available from the Employment Exchange to mect the reserved quota
or if the candidates do not qualify in the interview/test even with relaxed
standards, a non-availability certificate is obtained from the Employment
Exchange. Thereafter the post is advertised in the leading Newspapers of
the State. If Scheduled Caste/Scheduled Tribe candidates are not avail-
able even after the process of advertisement and subsequent selection,
approval of the competent authority is obtained for dereservation and
-consequent carry forward, if so called for.

\iii) In case of promotion.

Promotions are effected channel-wise and grade-wise in different depart-
ments. In casec of promotion from non-executive to cxecutive posts if
Scheduled Caste/Scheduled Tribe candidates are not available in the
zone of consideration or if they do not qualify under relaxed standards,
proposal for dereservation of the reserved vacancies is processed. In case
of promotion within non-executive posts if sufficient number of cligible
‘Scheduled Caste/Scheduled Tribe candidates are not available in the
channel or if they do not qualify in the intervic.v/test even with relaxed
standards, to meet the reserved vacancies, approval from the competent
authority is obtained to dereserve the reserved vacancies and consequent
carry forward, if so called for.”

3.52 In regard to the implementation of the carry forward rule, the Come
mittee have been informed through a note as follows :—

“In the Rourkela Stecl Plant, when vacancies arise, these arc normally
filled by promotion from amongst the existing emrloyecs as first priority.
Accordingly, when the vacancies reserved for Scheduled Caste and Scheduled
“Tribe candidates respectively cannot be filled due to non-availability of
candidates belonging to these communities, vacancies are filled by can-
didates belonging to either community on exchange basis and in such cases
the posts reserved for the respective community are not carried forward.”

3.53 The Committee enquired what efforts are made to find a Scheduled
‘Caste/Tribe candidate before a reserved vacancy is dereserved, the Depart-
ment of Steel have stated in a written reply : .

“The reserved vacancies are advertised in the leading newspapers of the
State and the copies are sent to recognised associations of Scheduled Caste/
‘Scheduled Tribe. Intimations are also sent to Government agencies such as
Project Administrator, .Integrated Tribal Development Agengics, Panposh
Director of Employment Exchanges, Orissa, Secretary, Harijan & Tribal
‘Welfare Department, Government of Orissa, Bhubaneswar, for locating suit-
able Scheduled Caste/Scheduled Tribe candidates.”

3.54 In this connection, the Committee were informed during evidence
that vacancies reserved for Scheduled Castes and Scheduled Tribes are for
the respective communities only, but a Scheduled Caste candidate is also
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«considered for appointment aga,inst a vacancy reserved for Scheduled Tribe
‘or pice-versa only if it is found that cligible employees belonging to a parti-
-«cular community for which the vacancy is reserved are not available to fill
up the reserved quota within a reasonable period of time.

3.55 Asked why provision was made for exchange of vacancies “within
a reasonable period of time” and why Government’s clear instructions in
this regard were not being followed, the Managing Director, Rourkela Steet
Plant stated during evidence :

“If is located in an area where we have been finding difficulty in getting
Scheduled Caste candidates. So in order to sece that it docs not lapse,
a.ﬁerrc?a once or twice, we take a Scheduled Tribe candidate in-
stead of a Scheduled Caste candidate.”

In this connection, Chairman, SAIL, added :

“I am told by the Liaison Officer that instead of dereserving it for a general
candidate, they are taking a Scheduled Tribe candidate, because in  Orissa
they are able to get more readily Scheduled Tribe people rather than
Scheduled Caste people.”

3.56 Asked whether such posts were carried forward, the Secretary, De-
ment of Steel stated : “It is not being carried forward. I agrec that it
18 to be carried forward. We will see that it is adhered to.”

3.57 Asked about the reserved vacancies which were dereserved during
each of the threc years from 1g80 to 1982, the Department of Steel have
stated in a note as follows :—

“Details of dereservation made during the years 1980, 1981 and 1
are indicated in A dix II. Thcrmg ition in respect of daewrvatﬁ
in the categories o? ent Trainees (Technical), Management
Trainces (Administration) and Gr. Manager (Finance) for which recruit-
ment is made by Corporate Office including for Rourkela Steel Plant
has also been indicated in Appendix II.

The reasons for dereservation are as under :—

(i) Non-availability of Scheduled Caste/Scheduled Tribe candidates
of the requisite qualification with professionalfstatutory qualifica-
tion and prescribed years of experience wherever required for skilled,
highly skilled posts and for supervisory posts.

(i) Suitable Scheduled Caste/Scheduled Tribe candidates cven with
relaxed standards not available.

(iii) In case appointments are to bc made on compassionate grounds i.e.
fatal accident arising out of and in the course of employment, medical
unfitness, death while in service, and the vacant posts happens to be
a reserved one, this post is dereserved with the approval of the Com-
petent Authority and is carried forward. The very next available
vacancy in the category/cadre of the post is givén to Scheduled Castef
‘Scheduled Tribe, even though this may appear on an unreserved
point in the roster (in lieu of the carlier rescrved post having been

iven to a general community candidate on compassionate grounds).
g this manner, the imperative of appointment for compassionate
reasons is reconciled with reservation.’
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3.58 The Committee enquired zbout the number of reserved vacancics
which lapsed during the last three years (1980-82) after having been carried
forward for the prescribed period of three years, the Department of Steel
have intimated in a written reply that the exact number of reserved vacancies
which lapsed for each of the last three years (1980-82) after having been carri-
ed forward for the prescribed period were as under :

Group 1980 1981 1982

SC ST sC ST sC ST
Group A .
Group B . 1 9 1

Group C (Excluding

Swegper). 21 16 N .. 29 2

3.59 The Commiittee note that in Rourkcla Steel Plant a Scheduled
Caste candidate is also considered for appointment against a vacancy
reserved for Scheduled Tribe and vice versa if it is found that eligible
candidate belonging to a particular community for which the
vacancy is reserved is not available to fill up the reserved yuota
within a ‘‘reasonable period of time.”

3.58 The Committee would like to point out that as per standing
instructions the exchange is permissible only for the reservations
which have been carried forward to third and subsequent year of
recruitment. The Committee recommend that these instractions
should be followed strictly and earnest efforts should continue to be
made to locate candidates of the respective communities to fill vaca-
ncies reserved for them.

3.60 The Committee would also like to point out that in case of
promotion by selection froin Group C to Group B, within GroupB and
from Group B to lowest rung of Group A, carry forward of reserva-
tions is not permitted and vacancies can be exchanged between
Scheduled Castes and Scheduled Tribes in the same recruitment
year.

3.61 From the data given in Appendix II, the Committee are con-
cerned to note that a large number of vacancies even in Group ‘C
have been derescerved during the years 1980, 1981 and 1982.

The Committee would like Rourkela Steel Plant to desist from the
ctice of indiscriininate dereservation of posts reserved for Sche-
uled Castcs and Scheduled Tribes. The Committee need hardly
stress that earnest efforts should be made to appoint Scheduled
Caste/Scheduled Tribe candidates for the posts reserved for them so
that the necessity of dereservation of vacancies does not arise.



STAFF STRENGTH AND SHORTFALLS Y
A. Staff Swength and Shorifally '

4.1. The following table indicates the staff’ strength i RSP on
1= 1-1971 m various clasocs of posts :

- —— —

Clou Total No. Percen-
of employ- Number of Percentage . tage
ces sC ST sc ST  SC&ST

ClasI . . 1,644 6 3 -36 18 54
Class 11 b r1a . 2 18 8
Class III . L 19,881 240 340 12 17t 2-91
Class IV (cxcludlng

‘uweepers) 9,632 1,363 2,828 1415 29:36  43°5¢
Class IV (Sweepers) 877 776 51 8848 5-82  g4-30
Total . . : 32,146 2,385 3,224 7.42 1009

é .2 The Committee have been informed d.l—u'ing the evidence about the
sta strcngth as on 1-7-1983 as follows :

- Group Total No. No. of Percenuge Percent-
of Em- SC ST SC ST age of
ployees : SC&ST

. Group A . . 2866 - 48 27 1-67 094 2- 6t

Group B - . a8y 51 93 183 3:33 515
Group C (Excludmg . ‘.
Swecepers) . 82463 2500 7248 7°70 a2- 32 30- 02
Group C . 1093 1061 32 69-07 292 10000
Total . -~ .. 89309 §660 7400 - 9'33 18-87 .

—

beenstatedthat themmordmhmmm
*3 'h‘ ted by the Rourkela Steel Plant from 1-7-1971. The tagal
nmnber of vacancies ﬁlled in each year from 1-1-1971 to 31-19-1982 aud the

H’h L m .’.
emrey. ; o



No./Percentage of vacancies filled up by Scheduled Caste/Scheduled Tribe-
candidates are indicated in Appendix {II.

4.4 It is seen that a total of 11430 vacancies (including vacancies in
Group A), have been filled up from 1-1-1971 to g1-12-1982 out of which
¢875 vacancies have been filled by Scheduled Caste candidates and 3085
vacanciesby Scheduled Tribe candidates; this works out to 16-40%, an
27-019%, respectively.

.5 Out of the above total of 11430, 11032 vacancies have been filled
in the non-executive categories, of which 4946 vacancies were filled up by
Scheduled Caste/Scheduled Tribe candidates (1863 by Scheduled Castes
and 3083 by Scheduled Tribes) which works out to be 44.839% as against
their prescribed reservation percentage of 389 in Orissa.

4.6 Asregards executive posts, the total number of vacancics filled from
1-1-1971 to 31-12-1982 is 398, of which 12 vacancies have been filled by
Scheduled Castes i.e. 39, and 4 have been filled by Scheduled Tribesi.e. 1 per
cent, For Scheduled Castes and Scheduled Tribes taken together, 4 per
cent vacancies in executive grades have gone to them.

.7 Asked about the reasons for shortfalls, in the employment of Schedul -
od &astes and Scheduled Tribes in Group ‘A’ posts as against their reserved
quota and the remedial measures taken to wipe out the shortfalls the Commi-
trec have been informed during the evidence as follows :

‘‘We have evolved certain schemes which will be appearing in the news-
papers to have a special recruitment of Scheduled Castes and Scheduled
Tribes, to bring up their percentage very quickly. We have also thought
of certain other modifications of the schemes so that even though they do
not qualify, (in written tests), we arrange special training programmes for
them in order to increase the intake of the Members of the Scheduted
Castes and Scheduled Tribes.”

4.8 The Committee note the staff strength in RSP as on 1-1-197:
i.e. prior to the implementation of the reservation orders which came
into force from 1-7-1971. The statement indicates that even with-
out the reservation, there were 43.51%9, of Scheduled Castes and
Scheduled Tribes in RSP in Class IV posts excluding sweepers.

The Committee further note the staff strength in the organisa-
tion as on 1-7-1983 which indicates that in Executive Cadre (G: A)
the representation of Scheduled Castes & Scheduled Tribes is 2.619,
in Bitis 5.15, in Group C (excluding sweepers) it is 30.02°
and in C (Sweepers) it is 100 per cenmt.

The Committee regret to point out that the resentation of
Scheduled Castes and Scheduled Tribes in Groups A and B is
poor and RSP should take special steps to improve the intake of
Scheduled Caste/Scheduled Tribe candidates in Groups A axd B.
This could be done only by providing further relaxation in the eligi-
tility criteria for Scheduled Caste/Scheduled Tribe employees in
promotion.

The data given in endix IIl relating to recruitment made
the years 1971 to 1982 also shows that in A, out of 398
posts, only 16 have been filled by Scheduled Caste/ Tribe
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candidates which works out to 4% ounly. In groups B and C taken
together the total recruitment made was 1302 out of which 4946
vacancies were filled by Scheduled Castes and Scheduled bes
which works out to 44.83°, which is more than the prescribed reser-

%

If the recruitment to Group B is reckoned separately itis revealed’
that during the period 1971 to 1982, against 78 posts filled in Group
B, only 8 posts were filled by Scheduled Castes and Scheduled Tribes
(Scheduled Caste—5 and Scheduled Tribe—3) taken together while
their reserved quota was 35 (Scheduled Caste-12 and Scheduled
Tribe-23) thus indicating a shortfall of 27 posts. The Committec

therefore conclude that RSP is giving maximum

on tc

Scheduled Castes and Scheduled Tribes in Group C posts only.

The Committee therefore recommend that the Administration
of RSP should strike a balance and devise ways and means to in-
crease the intake of Scheduled Caste/Scheduled Tribe in Group B
posts. Unless there is steady increase in the representation of Sche-
duled Castes/Scheduled Tribes in Group B, their chances for furthes
promotion to executive posts in Group A would not be bright.

B. Training

(i) Seminar

4.10 It has been stated that the total number of cmployees sent for variou:
Seminars/SymposiafConferences etc. and short-term traivir g ccurses durios,
the years 1980-82 and the number of Scheduled Castes/Scheculed Tribes

among them are as under :—

Year No. of Total No. of
Courses  number SCs
of partioi-
pants
1980 g 1216 57
1981 . . . . 73 779 0
1982 . . . . 6o 797 30

4-11 The Committee recommend that while deputing officers fox
courses or attending seminars, conferences etc., pre

Non. of
ST

199

147
86

ference

should be given to officers belonging to Scheduled Castes and Sche-

duled Tribes.

(#t) Training ebread

4.12 Tt has been stated in a written reply thatin Rourkela Steel Plai s,
employees are sent for training  abroad as per requirement from time ‘o



8e.

time. The number of employecs sent for such training dwing the last three

years is given below :—

—~+ P AT TN

PR e X

year "otal No. Scheduled Schéduled
of emplo- castes Tribes -
yees sent out of * outof

, far training.  Col.a  Col. 2
abroad -
s i e e _— - [, e A maad s s mie bae s e a4 s it e e s b
!930 v - . . . . . 55
1481 « . . ¢ . . R . sz
1082 . . « . . . L) . 40 i o

4.13 Asked about the total number of employces sent for training abroad
and Scheduled Caste/Scheduled Tribe employees thercin, the Committee
Irave been informed during cvidence that out of 127 employees sent abroad
by the Rourkela Steel Plant during the years 1980 to 1982, only orc per-
son belonged to Scheduled Tribe and none to Scheduled Caste. Asked about
the reasons for sending only one¢' Scheduled Caste/Tribe emplovees for such
tra':ining during 3 vears, the Secrctary, Dcpartment of Stee! stated during
evidence : .

“We do not generally sec this poiat. We go on the basi: of veed and specia~
lisation. Whenever there is training abroad, the Comynittec decides
about who should be sent for training. Frankly spcakirg, weale not
sending a large number of people abroad for. traniirg. We have 13 units
in the country. Practically all the trainirg is organised here in the country
itself. Itjust happens that in the case of Rourkclu wheie they are puttirg
up a special plant, which is not available anywhercin India, very high
class experts are sent abroad just for training for this particular plant.”

414 The Committee note that during the years 1980 to 1982, 127
employees of Rourkela Steel Plant were sent for training abroad out
of which there was only one employec belongin‘g to Scheduled Tribe.
The Committee were informed during evidence that in Rourkela
« 8 1 plant was being set up which was not available in India

as such high class experts were deputed abroad for training.
The Committe: are not happy with this explanation.

The Committee recommend that while selecting experts for
s them abroad for training the claims of Scheduled Caste/
Scheduled Tribe experts who are in the line should be given due com-
sideration at the time of selection. .

C. Apprenticeship Traintng R

4.15 Under the Apprentices Act 1961, it is obligatory on all employers
in the specified industries to engage apprenticcs as per prescribed ratio in the
designated trades. At the end of the training, the apprenticos are tradetested
by the National Council for ‘Training in Vocatioral Trades and thosc suctess- *
ful are awarded the National Apprenticeship Certificates. '
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- 4.6 Thc ] prmfices Acf, lgﬁl‘pxoxﬁdm .for\i"é;‘ex vation Ibr S,c‘h_c'ciia.'a!
CastesfScheduled Fribes whilo (;tiiiagii}&"hpprmtic(:s. The percentage of
resetvation Yrcsc;tb‘cdvgrlgg p’ccmgﬁngﬁq ¢ population of Schedukd Castes
and Scheduled Tribes in the State whete the orgenisation is locand. |

4.17 Asked about the total number of apprentices seldeted for ek irg
in Rourkela Steal Plant wnd the number of Scheduled Gaste/Scheduled TrilLie:
~mong them, the Committee bave been informed that the Rourkela Stocl
Plant takes in about 160 Apprentices under the Apprentices Act, 1961 cvery
year for imparting training. The intake is based on the following norms 3

(i) Vacancies which could not be filled up due to want of suitable skilled
candidates available intemnally.

{ii) turnover vacancies agpcc‘tod,‘ out of which a :pprtion is filled up by
injecting fresh qualified candidates from outside.

(iif) New area of act\i‘yity, including expansion of existing activitics. ;.

" (iv} “Percentage of qualified skilled candidates available at present in the

“departments, v ‘ )

4.18 Total number of candidates sclocted by Rburkela Steel Plant for
training during the last three years are indicated below :

'

e - ¥

Rl
Year General  Schedu- Schedu-
fed led
Clastes Tribes

1980
1981 \ . 128 15 50
1082 . . 187 2 48

< vt PR

4-19 Number of Act Apprentices absorbed in Rourkela Steel Plant after
their names wero sponsorcd- by the Fmployment Exchange are indicated
below :— ) ’

Year - Tota!  Number of candidates abserbed
....... et e e i

General Schedu-  § -

fod
Cats  Tribe
‘
' rgBe . » &% ‘. 1]
;’, .. . "3 6 <y KL

otz . .. 8 & 7
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4.20 Absorption of Act Apprentices on their successful camgleﬁon o
Apprenticeship Training is dependant on their having qualified in the fpﬂ:-
scribed examination (s) and also obtaining 2 Certificate of Competency fram
the National Council for Vocational Training, which is a Statutory require-
wment, The training period for Apprentices in the designated trades lasts
from 1—4 years,

4.21 Even though no Apprentices arc shown as having been selected
during the year 1980, a total of 83 Apprentices werc absorbed during 1980.
Yuese Apprentices were recruited in earlier years and were absorbed during
1430 after the successful completion of their training and possession of Certi -
fizate of Competency from the National Council for Vocational ';l‘raining.

4.2:dne - ;teemd: e Mé:b::o‘tt;? Apprentices Au .
selected every year for as pres in ct,
1961. After successful completion of training which lasts from 14
years, the trainees have to pass the examination and obtain a National
Apprenticeship Certificate from National Council for Training in
Vacational Trades. The Committee recommend that as far as possible
sincere efforts should be made to absorb local Scheduled
Caste/Scheduled Tribe trained youth who are found eligible

to get employment,



CHAPTER V
MISCELLANEOUS
A. Housing Facilities

5.0 In regard to the total number of houses allotted to the employces in
R.S.P. and the number of Scheduled Castes/Tribes therein, the Departynent
of Stecl have stated in a writtan note that the total number of houseyallo-

- tted to the employees in Rourkela Township is 20,597 as on 31-12-1g82.

hreak-up of types of houses allotted to the employees is given below :

No. of houses allotted

Types of houses
1. Cheap type . . . . . . 3580
2. One Room Qts, . . . . . . . 1378
3. One Bed Room (Lower Type) . . . . . 11420
4. Oune Bed Room (Higher Type) . . . . 1712
5. Executive Flat . . . . . o . . . 576
6. Two Bed Room (Lower Type) . . . . . . 787
7. 'Two Bed Room (Higher Type) . . . . . . 876
8. Threo Bed Room (Lower Type) . . . . .. 268
9. Three Bed Room (Higher Type)
and Special Type Qrs.
Total 20,597

5.2 It has been stated that no separate statistics are being maintajmed
for Soheduled Caste/Scheduled Tribe employees.

.3 The Committec enquired why the instructions of Ministry of Wotks
a.ld5 I%ousing for making reservations in hosuing are not being followed by
REP. Tho Department of Steel has stated in a note as under :

<“The Government of India, Ministry of Works and Housing, had talken
a dacision in 1973 to provide 10%, reservation for Scheduled Caste/Scheduled
Tribe yees in Type-I and Type-II housing, and 5% reservation for
Schy Caste/Scheduled Tribe in Type-III and -IvV hown&.;:r
Gavernment officials. Subsequently, the reservation in Type-III and -
IV was also increased to 10%.”

3
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.4 The Bureau of Publi¢ Enterpriscs, vide their letter datcd su-ra-reé
had desired that public enterprises should corsida whetha it would Le desi-

rable to adopt similar reservations in hosuir.g ir. Company-built acconncda-
tion.

5.5 In the Steel Authority of India Limited steel plants, housir & acce-
mmodation is provided to employees strictly on the ba:is of thea seimity.
This practice is beiny followed on the baxis of agicemants atared into with
the Trade Unions in different steel plants/units.

5.6 The Committee note that under the cxisting agrcaments with
the Trade Unions Rourkela Steel Plant is not giving any reservation

in the allotment of houses to Scheduled Caste and Scheduled Tribe
employees. '

Ag there are standing instructions of the Ministey of Works
and Housing that 109/, quarters should be allotted to Scheduled Caste/
Scheduled Tribe employees, the Comumittee feel that the agreements
with the Trade Unions to the contrary are violating these instructions.
As sush the Committee recommend, that the policy for alloymext of
quartcrs should be reviewed by SAIL and they should issue necessary

instructions for allotment of more quarters in favour of Scheduled
Caste/Scheduled Tribe employees.

B. Welfare Schemes

5.7 Ity . ucen stated that with a view to brirgirg about all rovr d secio-
cconomic development of the villages in peripheral areas, predomirartly
populated by tribals, RSP have started certain developmenta! activivics £ivm
the year 1975 under the guidance of a ‘Coordination Committee on Village:
Development and Social Welfare around Rourkela’, a Society registered urder
the Societies Registration Act, 1860. Managing Director, RSP is the Chair-
man of this Committee ar.d Town Administrator holds the office of Secreiary.
Eminent citizens, officials of the plant aid State Government, Office bearers

of social organisations like Rotary Club, Lion's Club and othcrs have joincd
as members. '

5.8 Theintegrated peripheral village development programme is planngd
in two phases. In the first phase, C:Ehnsisis iven to provide infrastructural
facilities such as dirinking water,

ool buildings, link roads, medical aid
centres, Recrcational Centres, ete.  In the second phase, schemes have been

drawn up to encourage economic devclopment in the villages. This in-

‘cludes irrigation, dairy farming, poultry farming, agricultural development
and cottage and village industries development etc.

- 5.9 There arg in total 121 villages situated within a distance of 8 kms
o the scquied ar of Routkels el Plaot. Ot of thes G5 illges
. l.‘* P - .- . s e . N

havo e cted whi b ich gro .Y"i*.ml'tdf | within 5 kms. distanee for peri-
AN 6‘ DR Y N . .,ﬁ A
g:obnb:ﬁhp.hm Lﬁ: ; %\a; into idnaorm?n W'E a et

be d {,39,000-
1 and a centea .vﬂhnﬂ’a&
2one has boen chosen to provide all the facilities so that all the surronndipg
“villages can derive the beoefits, .

.
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5.10 The Committeec are glad to note that Rourkela Steel Plant
is implementing an integrated peripheral village development pre-
gramme with a view to bring about the socio-econoinic development
of the village'l in peripheral arwas which are predominautly pepu-
lated by ‘tribals. | .

3  E
In the first phase of development, emphasis is' given to provide
infrastructaral facilities such as drinking water,

school
buildings, link roads, medical aid centres,recreational centres
etc.

The Committee recommend that while providing school buildings
in the villages attention should also be paid for giving financial
assistance topoor tribals. RSP should devise a scheme, as a welfare
measure, for giving scholarships to the children of poor Scheduled
Castes and Scheduled Tribes living in peripheral villages so that more

and more Scheduled Caste/Scheduled Tribe children are able to get
education.

5.11 The Committee recorumend that the Village Development
Programme should be implemented in coordination with other Deve-
lopmental Agencies to avoid daplication. The schemes andertaken by

Rourkela Steel Plant should not be thiose which are already being
implemented under the Tribal Sub-Plan. '

A. C. DAS,
Chairman,
’ ‘ommiltec on the Welfare of
Nev2 Drunt; Scheouled Castes and
April3, 1984. ‘

Scheduled Tribes.

Chaitra 14, 1906 (3)



APPENDIX I
(Vide para 3.13 of report)

M. R. R. Nair STEEL AUTHORITY OF
DIRECTOR (PERSONNEL) INDIA LIMITED,

ISPAT BHAWAN, LODI ROAD
NEW DELHI-110003

D.O. No. PKR/IR/7974(144)
My dear November 14, 1983

"The Parliamentary Committee on Welfare of Scheduled Castes and
Scheduled Tribes, while recording evidence in respect of Rourkela Steel
Plant was of the view that the interview’ letters issued to the candidates be
sent by registered post.

2. It was also pointed out by the Committee that the Government have
already accepted, in the year 1974, that at least one month's time be given
to ell candidates, including Scheduled Castes/Scheduled Tribes both
for appearing at the interview as well as for joining the assignment,

3. It wasalsosuggested by the Committee that 40 Copies of the advertise-
ments for recruitment may be sent to the Pailiamentary Committee an the
Woelfare for SC/ST.

¢. Allthethreeissues, asabove, have duly been accepted by the Secretary
(Steel) and Chairman for compliance,

5. Lshall be grateful if you could issue suitabl: necessary instructions to
ali concerned for strict compliance regardin? despatch of interview letters by
registered post, giving one months time to all the candidates, including SC/
ST for appearing at the interview as weli as join the post, and despatch of ¢o
copies of advertisements for recrvitment to the Parliamentary Committee
en theWelfare of SC/ST

With kind regards,
Yours sincerely,

Sd-MRRN.
‘Managing Diseeto,
BSP, DSP, RSP, BSnL, & 11SCO.
Executive Directors,
ASP, & SSP :
General Managers, R& DC, CCSO, 11SCO Stanton, Ch. Ceatrolier of Coal Supplies, Prin-
sipal, MTI, Director (Commercial) SAIL AD(P) SAIL. .
cc:  Shri Tirolochan Sin{n"]t. Secy. With reference te his DO letter
Ministry of Steel & Mines, No. DR.-T (12) / 83 (R} dated
Udyog Bhavan, New Delhi. 8-11-83
Sd/ MVFR Nair



(Vide para 3' 57 of Report)
No. of POSTS DESERVED

8C §T
1980
-Group A SAIL mt"‘r;i?;: A(')I‘ech)l. i m ‘343:0 185 87
RSP IM Officer . . . 1100~1700 1 —_
" s Development Officer . . 1250~-1750 2 -
14oo-iaoo
Group B Assistant Malter . . . . 650~1140 1 -
Group G Chargemen (Mining) . . . 53084 2

Overseer . . . . ~do- 6

Sr. Blectrician  » . . . ~do- )

Sr. Operative o . . . ~do- 15 (L]

Fuel Technician . . . . 490—777 6 7

Panner-cum-Rate Setter . . s30—8p¢ 6 4

Blectronic Technician . . . -do- 13 T

Instrument Technician . . . -do- e

Construction Asstt. (Blec) . . «do~ 5

Laboratory Asstt. e« o 485588 14 L

MiningMate . . . . 430—605 4 6

Radio Telephone Operator . ~do- 4 8

198¢

Greyp A SAIL mr:t m &(I)ech)l so-:zg 135 L)
RSP Medical Officer . . . . 8001400 —_ [

Greup B Research Asistant . . . 650-1140 - 1
do- - 1

Sister Tuter . . . .

7
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- Group C

Group A SAIL

RSP
Group B

Group C

SC
- ST T -
Asstt. Survey or (Mining) .+ . 530-894 1
Mining Mate ,' ' } . 430-605 4
Blaster . " -do- 3
Geological Asstt. 49v--777 2
Operator Gr. 1 -do- k]
Junior Sampler 455-658 3
Fitter Mechanic . o 430~605 3
Canteen Supen;isor . §53°"‘394 -
Attendant O. H Plant . ‘430—605 2
Dumper Operator ) -do- 1
a 1982
e sratieed I =
Laboratory Asstt. .~ * 455658 9
Fule Asstt. o~ . o . ° . 430-505 4
Junior Sampler ©. . 485658 5
-Mining Mate o e . . 436—6&:5 4
Skilled Worker . . . ~do- 10
Organiser . e . . 490-777 !
Tnstrument Mechanic . 4M5 1
Crane Operator . * . S "odo- 1
Asstt. Operator ., . . -do- 3

AW G e W

&)

(¢}

8o
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SUMMARY

RECRUITMENT MADE FROM THE YEAR 1971 TO 1982
GROUP ‘A’ (EXECUTIVES) '

Total No. recruited sC % ST % . SG/ST %
Total
398 12 30 4 1'0 - 16 4'0
(149— By RSP
249— By HSL/SAIL on
All ‘ndh is)

GROUP ‘B’ & ‘C’ (NON-EXECUTIVES)

Total No. recruited SC ° 8T 9% 8Q/8T
% T‘I&l %

11032 1863 16-83 3083 27798 4946 4483

GROUP ‘A’ P & °C

Total No. recruited sC % ST % SC/ST %

e e e

11480 1875 16: 40 3087  ayo1 4962 84

43
149 LS—4



APPENDIX IV
(Vide para 4 of Introduction)
SUMMARY OF CONCLUSIONS/RECOMMENDATIONS IN

THE REPORT
Sl. No. Reférence SMy of Conclusions/Recommendations
to Para No.
in the Re-
port
1 2 3

1 1.19 The Committee note that in the Department of Steel, there
is a section consisting of onc Section Officer and three Assis-
tants for coordination and issue of Government directives
in reservations for and employment of Scheduled Castes
and Scheduled Tribes in 17 public Undertakings under the
control of that Department.

The Committee were informed during” evidence that
" the data relating to employment of Scheduled Castes and
Scheduled Tribes in these Public Undertakings is compiled
in this particular Cell. The Committee feel that the prescnt
staff strength of the Cell is grossly inade?uate to do justice
to the work relating to implementation of reservation orders
in 17 public Undertakings under the control of Department
of Steel, The Committee recommend that the staft strength
of the cell .should be increased with a view to exercising
proper control on all personnel matters relating to Scheduled
Castes and Schduled Tribes.

2 110 The Committee also note that one Deputy Secretary in the
Department of Steel acts as Liaison Officer for keeping
a watch over the interests of Scheduled Castes and
Scheduled Tribes in- service matters. In view of the fact
that therc are 17 public Undertakings under the control
of Department of Steel which have to be monitored by
the’ Liaison Officer, the Committee suggest, that the
Liaison Officer should to exclusively for this work so that
he can devote sufficient time to the personnel matters
relating to Scheduled Castes and Scheduled Tribes.

3 2.5 The Committeo find that none of the two employees who
are on deputation in RSP belongs to Scheduled Caste/Tribe
community. Similarly none of the two employees of RSP
sent on deputation to other Departments, belongs to Schedu-
led Caste/Tribe community.

—

44 ¢
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'l 2 3

t,

The Commxf ittee nee%e fw'udyw s‘tkm that while sclecting
persons for posts to be fi utation, every endeavour
should be made to ensure that a ﬁfr proportion of such posts
are filled by persons belonging to Scheduled Caste/Trike
community. Similarly when the RSP sends its employees «n
deputations to other Departments, a fair proportion of Scl.c.-
duled Caste/Tribes emfloyocs should also be sent on deyu-
tation as far as possible.

4 2.2 The Committee are of the view of that the existence of the
Cellshould be made known to the Scheduled Caste/Schedu-
led Tribes employees of the Rourkela Steel Plant by issuing
a circular or in any other suitable way. The complaints of
Scheduled Caste/Scheduled Tribe' yees submitted in
writing should be looked into by the Cell expeditiously ar.d
remedial measures should be adopted wherever necessary.

5 343 The Committee note that recruitment to the posts of
' M t Trainces is made by SAIL on all-India
basis c:{;cn competition. The Management Trainees
(Techni are required to undergo training for one
and a half years to get training as per the rcquirement
of the Steel Plant., This one and a half years’ training
is compulsory for all selected candidates.

The Committee further note that Scheduled Caste/Sche-
duled Tribe candidates who do not qualify in the writien
- examination and interview for selection as Management
Trainces (Technical) are appointed on a stipend of
Rs. 750/~ per month under pre-employment trainirg
scheme for a period of 6 months.

The Committee are not hapg;cyh about the pre-wﬂ)h
ment Training Scheme for eduled Caste and -
dule Tribe candidates. Tho Committee recommend
that in the initial recruitment itself, Scheduled Caste/-
Scheduled Tribe dandidates should be sclected for the
‘post of Management Trainces (Technical) with rc-
axed standards. In case any deficiency is found in
their performance the period of training in their case
may be two years instcad 1} years.

6 .2 The suggestion made by the Committee that interview
3:43 letters to candidates should be sent by scgistered post has
been accepted by SAIL and they have issucd suitable

instructions to the Steel ‘Plants in this regard. The

Committee hope that these instructions would be strictly

followed in future.

S —
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1 2

3

7 3.26

8 3.97

9 8.28

10 8.33

The Committee are concerned to note that for the post
of Junior Manager (Finance and Accounts) during the
period 1980 to 1982 against the reserved quota of 67,
post for Schedulod Castes and 34 for Scheduled, Tribes,
only one Scheduled Caste candidate was appointed. The
Comsnittee were informed during evidence that the quli-
fication required for the post was Chartered Accountant
and suitable candidates were not available. However,
Scheduled/Caste Scheduled Tribe candidates who had
passed Cost and Works Accountarit’s Examination were
also selected even though it was a lesser qualification.
The Cammittee are informed that the pay scale of Junior
Manager (Finanoe & Accounts) is Rs. 800-1400.

The Committee would like to point out that Chartered
Accountancy is not a regular course in the Govern-
ment institutions and this eligibility criteria is block-
ing the extra of Scheduled Caste/Scheduled Tribe
candidates for the post of Junior Manager (Finance
and Accounts). The Committec suggest that Sche-
duled Caste/Scheduled Tribe candidates having
M.B.A. qualification should be considered for appoint-
ment to the post of Junior Manager (Finance and
Accounts).

The Committee appreciate that their suggestion for giving
ane month’s time to all candidates including Scheduled
Castes/Scheduled Tribes both for appearing at the inter-
view and for joining the assi t has %em accepted
by the tment of Steel and necessary instructions
have been issued to the Chief Executives of all Stgel Plants.

The Committee suggest that in the Annual Report of Steel
Authority of India Limited, figures of employment of
Scheduled Castes and Scheduled Tribes in the Steel
Plants should be included.

Tho Commiittee note that in direct recruitment a number
of concassionsfrelaxations are given to Scheduled Caste/
Scheduled Tribe candidates and also in written tests
conducted for recruitment of Management Trainees
(Technical). In the written test there is a rclaxation of
10%, mnarks for Scheduled Caste/Scheduled Tribe can-
didates. However, the Committee notc that in the inter-
view the qualifying marks for general candidates are
35% while for the Scheduled Castes and Scheduled
Tribe candidates it is 31.5%,. i.e. there is a relaxation of
3.5% marks only. The Committee feel that this relaxation
in interview marks for Scheduled Caste/Scheduled Tribe
candidates has been kept low and this can bar the entry
of Scheduled Caste, led Tribe candidates against
the reserved seats. The Committee recommend that the
Scheduled Caste/Scheduled Tribe candidates who secure
30% marks in interview should be selected if they are
otherwise eligible on the basis of written test.
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The Committee note that during the years 1978 to 1982,
in Rourkela Steel Plant, 10376 persens were promoted
in Group ‘A’, ‘B’ and ‘C’ out of which 850 were Scheduled
Castes and 2710 were Scheduled Tribes. The Combiired
percentage of Scheduled Caste/Scheduled Tribe who were
promoted works out to 26.11 against the prescribed per-
centage of 22.5. However, if the data relating to each
year 18 analysed separately it transpires that there arc
hardly any promotions of Scheduled Caste/Scheduled
Tribe persoms is Group ‘A’. In Group ‘B’ also the per-

of Scheduled Castes ranges from 0.6 to 7.03 and

for Schaduled Tribe the percentage ranges between 6.06
10 9.3. In Group ‘C’ the percentage of Scheduled Castes
promoted renges from 6.87 to 12.01 and of Scheduled
Tribe the percentage ranges from 16.53 to 20.85. Thus
it will be scen that the maximum promotions are taking
in Group ‘C’ emly, which 1s the lowest cadre in

ourkela Steel Plant.

The Committee would like to cmphasise that theie is ur-

" gent need to review the motion licy with a view to
increase the intske of uled Castes and Scheduled
Tribes in higher posts in Group ‘A and ‘B’.

The Commaittee recommend that Rourkela Steel Plant
should resort to spacial recruitment for Scheduled Castes
and Scheduled Tribes with a view to improve their re-
presentation in Group ‘A’ and ‘B’ posts and also by
allowing promotion on relaxed standard.

The Committee also recommend that Rourkels Steel Plant
should ensure that the orders en reservations in prcmo-
tion issued fram time to time by the Ministry o c
Affairs (, t of Personnal and Administrative
Refornms and Bureau of Public Enterprises) are followed
in latter amd spirit so that the vacancies resarved for
Scheduled Castes and Scheduled Tribes are actually
filled by them and the short falls in Groups ‘A’ and ‘B’
are obliterated at the earlicst,

The Committee note that for direct recruitment on all
India basis in Group ‘A’ a 40 point roster is maintained
centrally at the Corporate Cffice. This roster is checked
by the Liaison Officer annually at the. Headquarters.

The Committec further note that for recuitmcnt on local/
regional basis to non-executive posts in Rourke'a Steel
Plant, separatc rosters are being maintaired for diffe-
rent categories of posts:

s e e oo o e ety




48

3 '

1 2
15 3.49
16 3.50

17 3.59

-able period of time.

-— —

The Committee further note that for recruitment on local/

regional basis to non-exccutive posts in Rourkela Steel
Plant, separate rosters aro being maintained for diffe-
rent categories of posts.

For promotions from non-executive to executive posts and

in all cases of promotions in non executive category,
rosters are maintained departmentally, channel-wise
and gradewise. Whenever appointments/promotions are
made to any category of posts, the entries in the ros-
ter register are signed by Officer-in-charge of recruit-
ment/concerned executive of Personnel Department and
countersigned by the Officer incharge of SC/ST Cell. The
roster registers are inspected by tte Officer-incharge of
SC/ST Cell frequently during the year. The roster regis-
ters, both for recruitment and promotion, however, are
inspected by the Liaison Officer annually. In view of the
fact that the total staff strength of Rourkela Steel Plant
as on 1.7.1983 is 39,209 the Committee feel that the
roster registers should be checked by the Liaison Officer
at least twice a year so that -these documents remain
free from any discrepancies.

The Committee also recommend that rosters should be
open documents and Scheduled caste{Scheduled Tribe
ml?ployecs and their Assaciations should have access to
them.

During the examination of the rosters the Committee had
noted that a large number of postsin different grades have

* bheen clubbed together in Group ‘C’. The Committee feel
that this clubbing together of different grades hampers
the promotional avenues of Scheduled Caste/Scheduled
Tribe employees. The Committee, therefore, recommend
that Government orders relating to grouping of posts
should be followed strictly and posts having different
grades should not be clubbed together. The Committee
desire that separate rosters should be maintained for
cach grade.”

The Committee note that in Rourkela Steel Plant a

Scheduled Caste candidate is also considered for appoint-
ment against a vacancy reserved for Scheduled Tribe and
vice versa if it is found that cligible candidate belonging to a
particular community for which the vacancy is reserved is
not available to filt up the reserved quota within a “reason-

i
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18

19

20

.3.60 The Committee would like to point out that as per

standing instructions the exchange is bleonly for the
reservations which have been earrieri forward t> third and
subsequent year of reé¢ruitment. The Committee recom-
mend that these instructions should be followed strictly and
earnest efforts should continue to be made to locate candi-
dates of the respective communities to fill vacancies re-
served for them.

8.61 The Committee would also like to point out that in
case of promotion by selection from Group C to Group B,
within Group B and from Group B to lowest rung of Group
A, carry forward of reservations is not permitted and vacan-
cies can be exchauged ! between Scheduled Castes and
Scheduled Tribes in the same recruitment year.

3.62 From the data given.in Appendix II, the Committee
are concerned to note that a large number of vacancies even
in Group ‘C’ have been dereserved during the years 1980,

1981 and 1982.

The Committee would like Rourkela Steel Plant to desist
from the practice of indiscriminate dereservation of posts
reserved for Scheduled Castes and Scheduled Tribes.
The Committee need hardly stress that camest efforts
should be made to appoint Scheduled Caste/Scheduled
Tribe candidates for the posts reserved for themso that

the necessity of dereservation of vacancies docs not arise.

4.87 The Committec note the staff strength in RSP as on
1-1-1971 i.e. prior to.the implementation of the reserva-
tion orders which came into force from 1.7.1971. The
statement indicates that even without the reservation,
there were 43-51% of Scheduled Castes and Scheduled
Tribes in RSP in Class IV posts excluding sweepers.

The Committec further note the staff strength in the organisa-
tion as on 1-7-1983 which indicates that in Exccutive Cadre
(Group A) the representation of Scheduled Castes & Sche-
duled Tribes is 2-61%, in Group Bitis5-15%, in GroupC
(excluding sweepers) it is 30°02% and in Group C (Swee-
pers) it is 100 per cent. 3

The Committee regret to point out that the representation of
Scheduled Castes and Scheduled Tribes in Groups A and
B is very poor and RSP should take special steps to improve
the intake of Scheduled Caste/Scheduled Tribe candidates
in Groups A and B. 'This could be doneonly by providing
further relaxation in the eligibility criteria for Scheduled
. Caste/Scheduled Tribe employees m promotion.

——
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22

23

a4
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49

411

414

*

The data given in . Appendix III relating to recruitment

made during the years 1971 to 1982 also shows that in
Group A, out of 398 posts, only 16 have been filled by
Scheduled Caste/Scheduled Tribe candidates which works
out to 4%, only. In Groups B and C taken together the total
recruitment made was 11032 out of which 4946 vacancies
were filled by Scheduled Castes and Scheduled Tribes
which works out to 44-83%, which is more than the pre-
scribed reservation. ‘

If the recruitment to Group B is reckoned separately it is

revealed that during the period 1971 to 1982, against 78
posts filled in Group B, only 8 posts were filled by Scheduled
Castes and Scheduled Tribes (Scheduld Caste—s5 and
Scheduled Tribes—g) taken together while their reserved
quotawas 35 (Scheduled Caste-12 and Scheduled Tribe-
23) thus indicating a shortfall of 27 posts. The Committee
therefore conclude that RSP is giving: maximum representa-
tion to Scheduled Castes and Scheduled Tribes in Group C

posts only.

The Committee therefore recommend that the Administra-

tion of RSP should strike a balance and devise ways and
means to increase the intake of Scheduled Caste/Scheduled -
Tribe in Groeup B posts. Unless there is stcady increase in
the representation of Scheduled Castes/Scheduled Tribes in
Group B, their chances for farther promotion to executive
posts in Group A would not be bright.

The Committee recommend thay while daputing
officars for training courses or attending seminars, con-
ferences etc., preference should be given to ofticers belong-
ing to Scheduld Castes and Schduled Tribes.

The Committee note that during the years 1980
'to 1982, 127 employees of Rourkela Steel Plant were sent
for training abroad out of which there was only onc
employee belong'mf to Scheduled Tribe. The Commi-
ttee were | during evidence that in Rourkela a
special plant was being put uwhich was not available
in India and as such high class experts were deputed
abroad for training.

The Committee are not happy with this explanation.

The Committee recommend tl at while selecting cxperts
for sending them abroad for training the claims of
Scheduled Caste/Scheduled Tribe experts who are in the
line should be given due consideration at the time of
selection.
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The Committee note that inR.S.P. about 160
Apprentices are selected every year for traiuing as pre-
scribed in the Apprentices Act, 1961. After successful
completion of training which lasts from 1-4 years, the
trainces have to pass the examination and obtain a
National Apprenticeship Certificate from Nationa!l
Council for Training in Vocational Trades.

The Committee recommend that as far as possible sincerc
efforts should be made to absord local Scheduled Caste/
Scheduled Tribe trained youth who are found eligible to
get employment.

The Committee notc that under the existing agrec-
ments with the Trade Unions Rourkela Steel plant s
not giving any reservation in the allotment of houses to

Scheduled Caste and Scheduled Tribe employees.

As there are standing instructions of the Minjstry of Works
and Housing that 109, quarters should be allotted to
Scheduled Caste/Scheduled Tribe employces, the Com-
mittee feel that the agreements with the Trade Unions to
the contrary arc violating these instructions. As such
the Committee recommend, that the policy for allot-
ment of quarters should de reviewed by SAIL and they
should issue necessary instructions for allotment of more.
quarters in favour of Scheduled Casto/Scheduled Tribe
employees.

The Committee are glad fo note that Rourkela Steel
Plant is implementing an integrated peripheral village
development programme with a view to biiig about the
socio-economic development of the villages in periphaial
arcas which are predominantly populated by tribals.

In the first phase of development, emphasis is given to
provide inij:astructura.l facilities such as drinking water,
school buildings, link roads, medical aid centres, recrea-
tional centres etc. )

The Committee recommend that while providing school
buildings in the villages attention should also be paid for
giving financial assistancc to poor tribals. RSP should
devise a scheme, as a welfare measure, for giving scholar-
ships to the children of poor Scheduled Castes and Sch-
eduled Tribeslivingin peripheral villages so. that more
and more Scheduled Caste/Scheduled Tride children
are able to get education.

The Committee mb?d t}l:at thecdvi_lhgc [;gvc-
lopmmhﬁ:mme! implesnented mn coordina.
tion with o Developmental mAgmein:l to avoid dupli-
cation. The schemes undertaken by Rourkela . Stecl
Plant should not be those which are already being imple-
mented under the Tribal Sub-Pla. ‘
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